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D.As No, 786/91 New Dalhi, dated the 2% /T4 /, 1395

HON'BLE MR, S.R. ADIGE, MEMBER {A)

HON'BLE DR. R.K. SAXENA, MEFBER (J)

1 S5Hiri DeKe Banarjese,
S/o Shri H.M, Bansrjaen,
R/e C~7/120, Laurence Road,
New Delhi-110031,

2e . Shri B.D. Sharma,

: S/ Shri Dharam Singh
House No.44, Alipur,
Delhi=-110036.

3. - Shri Gu.P. Ahirwar,
S/o0 Shri Khumna,
R/o RZ=12/1, Kailashpuri, Palsam Colony,
Nsw Delhi-110045,

4. Shri Mangs Ram,
S/o Sri Chand,
R/e €=5/94, Larence Road,
New Delhi.

(By Advocats Shri 0.Ps S008) eeessssessss APPLICANTS

VERSUS

1. Unian of India threugh
Director of Printing, "8* wing,
Nirman Bhawan, New -Delhi

20 Manager, Govt, of India Press,
Mayapuri, Ring Road, New Delhi.

3. Shri N.C, Shara, Reader : :
4 Shri V.N. Yadav, Readsr
5, - Shri Vishua Mitter, Reader
6. Shri Ghansyam Dass, Readar
7. Shri Bhagat Ram, Radsr
\
8, ~ Shri P.N. Hajela, Reader
9. Shri N.D. Sharma, Reader

All the abevs C/o Manager, Govt, of India Press,
Mayapuri, Ring Road,
New Dalhi-1100084.
{None appnargd for the respondents) c.esess RESPONDENTS

JUDGEMENT ((ORAL)
BY HON'BLE 5.Re ADIGE, MEMBER (A)

In this applicatian Shri D.K, Banarjee and thise
others, all Réadnrs in the Govt. of India Prass, Ring

Rogd, Mayapuri, New Delhi have pfayai for a direction to

" the raspondents to declars them as ssamed te have besn
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proemoted as Reader Grade I from the dates their Juniars
(respondents 3 to 9) were promoted; to place them in ths
higher pay scals of Rs.1400~2300 if ths posts of fAsader

Gre I are consissred supviving; e déclarc tham as
premoted on the pasts of Reader in chargs from the day the
posts fell vacant; togsther with consequential financial

benafits,

2. Frqm the materials en record it appears that tha

applicants tegether with Responsgents 3 te 7 were transferrces
frem the GOI Press, Minte Road to the GOI Press Mayapuri

goms time in 1373, At the tims when the applicants wers
transferred thofiwcro holding the pocst of Reviser. As par

ths B-cruitm-nt Rulss then in forcs, Copy Holders/Revisers
wers to bs appointed as Rmaders Gr, II subject to gualifying in
the Readsrship Exam, Prier to 1976 this examinatisn was to

bs conducted by lecal arrsngsment in the respective presses but
a8 the Mayapuri Press itsslf was set up only in 1370-71, and
thors wers ﬁo rcaderahip sxaminatien rules, na-nxaminatien

was hald and premotion as reasers were mgde on ad_hoc basis
subject to the ad hoc promotees subsequently qualifying in the
Readership Exam, According te the applicants the ssnisrity
prﬁwcipll was not pryperly adhsred td a; a rcsult'ef which
Respondsnts 3 to 9 whm’wurc junier te them wers promoted as
Beader Gr. II on gd hec basis prisr to the spplicants, but
according to the respcndants ths ssniority principle was

fullyadhlrod te subjact to the rejection of the unfit.

3e The first R;ad-rship Examinatisan en All India basis
was conducted by the Directorats of Printing in August, 1976,
The applicants aes well az Respondents 3 to 9 were successful
in that sxamination and were appointed as Readsr Gr, II en

rngulér basis wee.fe 641,77 but while the pay of the
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‘applicants at that point of time was fs.1760/-, tha pay of the
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. A hrsnhiy
respondents 3 to 9 was more than thatvibaggus: they had worked

as Reader Gr, II for a lenger pesricad and had sarned

increments. .

4, h 1,1.79 the two grades of Readsr Gr, I {Rs.350~460)

and Readsr Gro I (fs,425-600) was marged into ons grass and
the post was redssignated as Reader (Rs.330-560). Homnva;,
thoss who were working as Reader Gr. I z:géallowui to retain
their existing scals of pay which was parsonal to them.

it appears tﬁat by that time the Respondents 3 to 9 had been
promotyd‘as‘ﬁcaanr Gr. I, and they wers allowsd to ratain the
scals of Rs.425-600 as personal thsm them. Ccnscquant’to the

4th Pay Commission recommenaations, the pay of Rsaders |

(Rse330-560) was revised to Rse1200-2040 w.e.f. 1.1.86, What

‘tha respondsnts should have dons was to fix the pay of

Respongents 3 to 9.in the scala of fs.1200-2040 {replacement
scals for those in tha scale of Rs,330=560) and the differsnce in

pay should have bsen treated as personzl pay to bs absorbed

‘in future increments, but instsad of doing so,the respondsnts

fixad the pay cf tha Respendents 3 te 9 in the scale of

R« 1350=2200 which was ths replacamsnt scales of Fed25-600,

This eror was subssquantly detectss andlrocouerius were |

ordered to be made vids Respondents® 0.M. datee 20.8.91 but

the same was challengsd by ths affected parties in GA 2260/91
in ‘CAT, {Principal Bench), Meanwhile as the applicants chl
not promotsd as Reader Gr;'I at the time Respondsnts 3 to 9
were so promotad, and w,e,f. 1.1,79 the two érad-s of regder
were merged inte ocne in the pay scals of fs.1200-2040, the
:diffcrnnco in the pay between ths applicants and Respondsnts

3 to 9 continued,

S " As nené appsared for tha respondents when the case uwas

called out, we gre handicapped in knowing their contentiens
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beyond what is stated in their rqpiy, but in that reply

it is stat.d‘that the‘resp@ndlnts made an offer te the
applicants to éubmit their willingness for consideration

to the posf of Reader in charge on ragular basis vide their
lstter dated 12,4,89, but there was no r.igeni. to this

of fer in spiﬁa,cf a rimindcr bning.issucd:?ﬁghch an offer

was made has not besn dsnied by the applicants in their

" rajoinder.

B During hearing, applicants Eounssl Shri Sood

said that the main grievance of the applicants was that
respondents 3 to 9 though junier to the applicants wers
drawing the highar replacement scale of Rse1350-2200 and
subsaquently sven higher scale on promotion,uhiég thay
| the&salvas were placsd in the scale of s, 1200-2040, and

although orders had issusd for " glacament of the

rlépondnnts in the scals of Rs.1200~2040 and for rscoverias
of the sxcass amounts, no recoveries wers being mads from the
respondsnts 3 to 9)for reasons bast known to the official

respendents. with the result that the disparity still continust

T As stated above, none appeared for ﬁhe

official respendents, and we ara, th-rafoﬁo, unawars of tha
circumstances why, if at all r;éovurios 1@0® not being mads,
pﬁfsuaﬂt ' to letter dated 20.8,91. UWe canot say for
‘certain whather rucouarics'g;; not being made becauss of

OA 220Q/91)bacauso we €0 not know ghethar any stay orders
have been issued in that case, and the parties in that OA

nlgs
ar,&not bsfore us,
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8, That being the position we can enly dispose of

this TA leaving it opsn to the applicants to represent tg
the official rsspondents in respsct of the Non=impleamentat ion
of thsir own OM. dated 20,8481 on recsipt of which the
official respondents should examins the same, and in the

background of the present stage in GA 2200/91, disposs of

.that repressntatien by means of a rsasoned order with

due expediticn,praferably within 3 menths of its receipt

undsr intimation te tha applicants,
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T ) Sifboge
(Or. R.K. SAXLNA) {S.R. égxéé)
Member {J) Mamber (AY



